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LOK SABHA

Thursday, July 10, 1980/Asadha 19,
1902 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Agreement with Striking Loco
Employees

*471. SHRI M. V. CHANDRASHE-
KHARA MURTHY:
SHRI P. M. SAYEED:

Will the Minister of RAILWAYS
be pleasad to state:

(a) whether an agreement has been
reached between the loco strike em-
ployees and his Ministry on 17th June,
1980;

(b) if so, what were the points of
agreement;

(c¢) the extent to which the demands
of employees have been fully met;

(d) what is the estimated loss
suffered due to thig strike; and

(e) what efforts Railways were
making to overcome this loss?

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS

(SHRI C. K. JAFFAR SHARIEF):
(a) to (e). A statement jig laid on
the Table of the Houcse,

Statement

(a) An agreement between the re-
presentativeg of the Loco Running
Staff Association and the Northern
Railway Administration, (and not
between the employees and the Minis-
try) hag been reached.
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(b) and (c¢). The agitating loco
running gtaff insisted on the follow-
ing demands being met before resum-
ing duty:

(i) “No work, no pay” rule should
not be enforced.

(ii) None of the Loco Running
Gtaff should be taken up, for any
reason,

(iii) SHO|GRP, Rohtak should be
suspended.

(iv)y The commuters who man-
handled the engine crew should be
arrested.

(v) Break in service should not
be imposed.

(vi) All  suburban  passenger
traing should be provided with
armed escorts.

Ap agreement was reached on 16th
June 1980 in which it was agreed that
to enable an impartial enquiry being
held, the Haryana Governmeng will
be approached to consider temporary
shifting of SHO/GRP, Rohtak at
least during the pendency of the en-
quiry. It was agreed that there will
be no break in service but the ab-
sence of the staff during the strike
will be treated as “np work, no pay”
and the cases where departmental
aclion had been taken will be review-
ed. It wag also agreed to provide
escorts on selected commuter trains
for pext few days.

(d) Rs. 175.73 lakhs,

(e) Efforts were made to run essen-
tia] passenger and goods train ser-
viceg by deploying Territorial Army
Personnel and with the help of the
loyal staff who were provided oro-
tection by police patrol and RPF Per.
sonnel. Efforts were concentrated on
the movement of mos; essential com-
modies viz coal for power houses, coal
for railways, POL and food grains to
draught affected areas.
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SHRI M. V. CHANDRASHEKHARA
MURTHY: Mr. Speaker, Sir, during
the year 1977, in Janata and Lok Dal
regime, we had lost about 37.1 miliion
mandays due to industria] disputes
like lock-outs and strikes. Even
though a productivity-linked bonus
was given to railway employees, the
relationship was not at all improved.
I view of the fact that even though
the Northern Railway strike was
called off, some of the employees are
on the work-to-rule agitation. If so,
what action the Government proposes
to take?

SHRI C. K.
Sir, the question is relateq to the re-
cent gtrike which was in the Northern
Railway. But this strike was not, as
the Member hag just now explained,
on the work-to-rule. This strike was
an unfortunate gtrike on a very stray
incident. So, the question thay the
Membe; has raised doeg not arise out
of this question {hat has been put.

SHRI M. V. CI{ANDRASHEKHARA
MURTHY: During the strike some
of the employees wecre engaged in
criminal activities guch as acid-throw-
ing and damage to railway proper-
ties. In view of this fact, I want 1o
know from thes hon. Ministe, whe-
ther such employeecg were taken back
to work and if o, the total number of
such persons.

SHRI C. XK.
Sir, {he employces were responsible
for sabotage or intimidation or victi-
misation and such employees have
not been taken on duty. However,
when an agreement wag reached, a
Committee was appointeq to review
the cases. That was a part of the
agrcement and that Committee has
reviewed the rases op thoir  merits
and such of those employces who
Were not involved in such kinds of
crimes have been taken back,

SHRI p. M. SAYEED: Sir, such
frequent strikes caused huge losses
to the exchequer and so much dislo-
cation to the movements of cargo and
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passengers. Thig time the strike
caused 5 loss of Rs. 175.73 lakhg to
the exchequer. Sir, the strike was
sparked off on account of thig small
incident and it dragged on. Even
now, there is a rumour going on that
the employees are not satisfied, they
may resort to strike again. There-
fore, I want to know from the hon.
Minister whether before such an inci-
dent happeng again, ijg there any
mechanism with the Ministry to see
that the employees can approach be-
fore they resort to such extreme step.

SHRI C. K. JAFFER SHARIEF:
There is already a provision for a
Grievances Committee at the zonal
level. The employees and the ad-
ministration always sit together and
sort things out. There ig always scope
to come to an understanding. As my
hon. friend has pointed ovut there is
a way out for the employees always
to negotiate with the administration
before going on strike.

off TRE WWIT MIW WA AT, Al
FEAET T+ A *reany F AT W wrAar
6 W vl oft, (A W & s F ogom
5 ®IntFT TIar »i v wne Ar YA a7 Aar
arEr @rg < SF AT waFr mar 3 (Aazd
FVAT MEAT 7 (3 a7 ezrer ny w9, mew
Howia & ...

seae Wgad o warT Qe )

sY ITHE  WGTE wrEw C AVEIT AT eqra
faend & (& @y aa7, 4T A 7 gEETT AT
7 GYETY q FH & @i AWH 3T HIAT
BT FA7ALY T Qv (AT &Y fa YA ad
ST SR kT ) CI 1 B A TE i Erd t e €l HEH
(ora geemeft esnfaalt J geen e & s 7 0w AFT
famr 3% Y FAEmD fne A 7

SHRT ¢C. K JAFFER SHARIEF:
Actually, this does not arise out of
the orisinal question. However, I
would like tp say that the employees
have accepted “no work, no pay”.

SHRI GEORGE FERNANDES:
From the reply which {he hon. Minis-
ter has given it seemg that the issue
has becen resolved, but I would like
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to point out that on the 3rd July,
only seven days ago, the employees
concernad in this, the .Association
with which they have reached an
agreement, had written to the Rail-
way Ministry stating firstly that the
situation has not been normalised,
secondly that the gspirit of no vicli-
misation has been replaced by a vyin-
dictive spirit not only by the rail-
way authorities but also by the Har-
yana police, thirdly thaty every time
hail is obtained, a new case is slap-
ped against the employees and they
are put behind bars, whenever they
have bcen released they have been
arrested, and fourthly that the posi-
tion ag it stands today is that 64 per-
ons are still out of service, 40 per-
cons have been reverted tp the post
of cleaner from driver. So, will the
i on Minister kindlv {ell ug whether
he still stands by hig reply or be
would try {o go through the com-
v'aints which the employees hLave
made and <et things right before they
onee ugain pet oul of hand?

SHRT ¢ K JAFFER SHARIEF:
I anprecint~ the spirit of Mr. Ter-
nandeg who hag been always on the
forefront on such occasions, but let
me tell the hon. Member that there
has been complete gatisfaction op the
part of th~ employeecg with the agrece-
ment that has been reached. Tt is
surprising to  hear from the hon.
Member that some workers who were
101 1sed have been re-arrested. This
Lkind of complaint hag not reached the
Ministry. We are nol aware of it.

SHRI SAMAR MUKHERJEE: I
have personntly {alked with the Mi-
nit>r, Shri Tripathy and handed
over to him a letter regarding those
complaints.

SHRI GEORGE FERNANDES: I
have quoted from , letter addressed
to the Railway Ministry. He is not
obviously running the Ministry,

SHRI . K JAFFER SHARIEF:
If the hon. Members inferrupt me
before I cap reply, it will be very
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difficult for me to answer. “IT some-
thing is brought to our notic?, cer-
tainly we will look into it. We have
entered into an agreement in a good
spirit to gain the goodwill of the
workers. It is not that we are not
interested in having the goodwill of
the workers,

SHRI GEORGE FERNANDES. But
there is vindictivenesg on the part of
both the railways and the Haryana
Government.

SHRI ¢. K. JAFFER SHARIEF:
All the workers Wwho had been
arrested have been released. Out of
196 workers who were removed from
service, only 64 workers are out of
service. . .

SHRI NARAYAN CHOUBEY: He
says only 64 workers out of service,
It is “only 64....(Interruptions).

MR. SPEAKER: You gre not allow-
~d; I am not allowing,

SIIRI ¢. K. JAFFER SHARIEF:
Let me assure the hon. Memhers who
wani to shout that we are equally the
chompiong of workers, pot they alone.
(Interruptions),

MR SPEAKER: You are not allow-
ing him to answer. You are inter-
rupling him again and again. You
hear him fully what he hag to say.

SIIRI C. K. JAFFER SHARIEF:
I.c; them not think they are the
only people to protect the workers.
We are equally anxious to protect the
workers.  Kindly bear With me;
allow me to have my say.

The main queostioner already put a
question what action has been {aken
againsty the workers who were res-
ponsible for sabotage, intimidation
and all that. Some of these workers
who are out of service are the per-
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song who are involved in these cases.
Therefore, they are still out of ser-
vice. The Review Committee is con-
sidering the cases on merit.

SHRI M. RAM GOPAL REDDY:
May I know whether the Government
appreciates or condemng the gtrike
of workers which has resulteq into a
loss of Rs. 1.75 crores to the nation?
Rs. 175 croreg is only a direct loss.
I want to know whether they have
calculated how much the public has
suffered on account of non-delivery
of goods ip time at several places. If
that loss is calculated, it may go upto
Rs. 10 crores. Is that a fact or not?

SHRI ¢c. K. JAFFER SHARIEF:
The figure mentioned ig the direct
loss. If the indirect loss is taken into
consideration, it may be much more.
But that has not been assessed.

SHRI M. RAM GOPAL REDDY:
Whether the Government appreciates
it or condemns it.

SHRI ¢. K. JAFFER S8HARIEF:
We condemn it.

=t wire TW ;. mwerw WA, ¥ 3g w30
HEN E 5 @F s #1 oy wid A
3 39 709 93 IB ary o AlpT F Wi
g U 175 MW TIA FT AFATH g F T0Q
AT & 1 ¥W Jg ¥ AT FT qAAHE A
I F AT AT E owife w@gdy 9d ¥ wage
T RO &7 A FX AL A F a7, AW F 1w
T G I 9T WO wy A9 w97 )
9 gvEey § qd QA qrgw F g 20 qiE wr
W & faw st & @39 § gAW q0gww g —-

“Aem wmE gET w1 AT fRar A g,
BIH T J|@FL AT A X

TG GG ZA AT A § 1 AT 9T 40
¥ 7w F 91 5T IT B 90 w7 9@ wrAr
w3 gena dr sv gz Iy 7T faar |
weqE WA WY FATT AT |
Motk ui: Fanadiqe wrg
175 @9 &99 4 A0TT TFH & §T 9T A
U A FT AHT A A g &A@
& i3 ® wAT U WaAr ST g 0T ge
Tgal g f& odt qilimia #Y O9F F fao
fes wagdist gEaiw 7 8% w3, siqd F oaAT
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R FY TR gAY W@y §, oy g Ife
AT g aewiT sgfagds faare v wfs
FEAT A ITHT A WAT qE

SHRI C. K. JAFFER SHARIEF:
The strike is on a non-issue. It is
not based on an issue.

AEAT-ACEA! IR WA W1 TFY A | TQA0
WY

*473. W UR A CE WA HAT
ag FJAN WY FI FG fw o

(%) =1 a<qT &1 fanz q@as-aEr
Alex A3 ATEA F1 A AKAF AT WY

(=) afz g, arew 14 & F9 q& FIEA
T Fr gwraAr §

() ®a1  SAIET ATEA I FIANT AT
TAM TATTT-HIGIIL AEX A5 qIET H1 T
AIEA & gIAHT HATAT § WEAIYT d% aE
ATRT T FV00 W AT TTE F5T ITAWT T
T

(u) afz g, @1 g7 @Al &1 QoA H
fra sETA &1 FHAT FET ISAC ST T
grrg Wy 4qr g 7

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MALLIKARJUN): (a) No, Sir.

(b) Does not arise.

(¢) and (d). There is no proposal
to converty the Lucknow-Bareilly MG
ling into BG. The question of con-
verting Burhwal-Sitapur line into BG
is under examination.

WY TR R® TE WA AIRA, A
gar wir ¥ AT fem v 99 ¥ yAE &S
el v T3 & P g e ¥ (w) wor H
FFAA-HVATYT ATT AGT AT TE qrga ¥ qgad
F @i ¥ qar 1ar 91 ATwT qar v w70 6
ST E S A oS Wra g TEd
g 08 AT T SfT A s @r A0 METT
FIATAT SR AW L P waAT qogw q9AT
T ST Y AT W & &1 A wrd wamd Q'
T & (9T g |7 w4r g, qr agi (4aa
faar wqr & Wi % wiq RAE w7 aF o7
S





